
CENTRAL ADMINISTRATIVE TRIBUNAL, ERNAKULAM BENCH 

O.A. No. 536 of 1996. 

Monday this the 1st day of July 1996. 

C OR AM 

HON'BLE MR. JUSTICE CHETTUR SANKARAN NAIR, VICE CHAIRMAN 

- 	 HON'BLE MR. P.V.VENKATAKRISHNAN, ADMINISTRATIVE MEMBER 

Sreejith N,, 
Muthiravalappilparamba, 
Kannanchery, 
Kallai P.O., 

Sasi U., 
Ummaleth House, 
Pallikkal P.O., 
Malappuram.. 

34 T.V. Vasanthakumari, 
Thennaranvakkayil House, 
P.O .. Chethippadi. 	 .. Applicants 

(By Advocate Shri M.R. Rajendran Wair) 

'is. 

Union of India, represented by 
Secretary to Government of India, 
Ministry of Communications, 
NewDelhi. 

The Chief Postmaster General, 
Kerala Circle, Trivandrum. 

The Superintendent of Post 
Offices, 

Tirur -Division, Tirur. 

Smt. JalajaP.P.thrugh 
Superintendent of Post Offices, 	 - 

Tirur Division, Tirur. 	 . 	Respondents 

(By Advocate Shri ShaNk for Mr. TPM Ibrahim Khan, SCG5C(R.1-3) 

(By Advocate ShriD.V. Radhàkrishflafl(R.4) 

- 	 The application having been heard on 1st July 1996, 

the Tribunal on the same day delivered the following: 
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ORDER 

CHETTUR  A N K ARAJU ' 	 CHA I RMAN  

• 	 Applicants challenge the appointment of 

4th respondent, on the ground that she is oUtside 

the zone of eligibility. ApplinssLbthit that 

only 195 officials could have been cohsidered and 

that the 4th respondent is the 196th. Reply 

statement shows that 4th respondent is in thezone 

of eligible officials, as she would rank above 195. 

She was overlooked, and then brought in as the 196th 

official. This statement appears to be correct. 

Application is without merit and we dismiss the same. 

No costs. 

Monday this the 1st day of 3uly 1996. 

•0 	 P.V. VENKATAKRISHNAN 	 CHETEUR SANKARAN NAIR(3) 
• 	ADMINISTRATIVE MEMBER 	 VICE CHAIRMAN 
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